NOC for fire safety in Delhi

1#469. SHRI SATYAVRAT CHATURVEDI: Wil the Minister of HOME AFFAIRS be pleased to

state:

(a) along with underground Palika Bazar, the number of such multistoreyed buildings in

Delhi which do not have no abjection certificate for fire safety;

(b) whether no office/Bazar/multistoryed  building/falr can run without no-abjection

certificate for fire safety;

(c) if so, the action and the time when such action has been taken by the Government

regarding such buildings; and
(d) ifnet, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY: (&) to (d) Palika Bezar iz an underground market and is not covered under
Delhi Fire Prevention and Fire Safety Act 1986 and Rules 1287 for the purpose of NOC from Fire
Department. However, action ta provide fire safety and prevention measures like installation of fire
hydrants in and around bazar, portable fire extinguishers and round the clock manning of Fire Control
aystem by the trained fire perscnnel have been taken. Besides this, action to provide underground
water static tank with a capacity of 2-3 lakh litres, modification of existing Public Address System,
automatic fire alarm and detection system, automatic sprinkler system, illuminated exit ways marking

signage, alternate source of electric supply connected with essential services has also been taken.

NOG for buildings s applicable for new constructions which are referred to Delhi Fire Service
by concerred building sanctioning Autharities. After 1983, NOG have been issued in respect of 1112
buildings. Low rise offices/bazars and buldings below 15 meters in height do not require any
clearance from the Fire Department under the Delhi Bulding Bye Laws ar the Delhi Fire Prevention
and Fire Safety Act, 1986, Besides this, Delhi Fire Service iz not reguired to igssue NOG for old
buildings even though they are 186 mire ar above in height. However, with reference to the directions
of High Court of Delhi, the old buildings were surveyed and owners/ occupiers of buildings were given
time 1o provide the fire safety norms. Out of 2377 buildings, 513 high rise buildings have been issued

MNOG by the Fire Department.

tCriginal notice of the guestion was recaived in Hindi.
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Ag per Rule-118 of the Regulation for Licensing and Cantralling Places of Public Amusement
(other than Cinema)) and Performance for Public Amusement 1280, no fair can run without obtaining

alicense from the Delhi Police for which clearance from the Fire Department is & pre-requisite.

Various actions as per law have been taken against these buildings which do not have required
clearance from the Fire Department which ier-alia includes igsuance of arders for disconnection of
ezzential supplies, issuance of show cause naotice, demalition, gealing, etc. Such actions are taken

on an on-going basis.
Completion of Delhi-Gurgaon NH-8

%470, SHRI SHIVANAND TIWARI: Will the Minister of ROAD TRANSPCORT AND HIGHWAYS

be pleazed to state:

(a) whether the construction work on Gurgaon-Delhi Mational Highway 8 has been

completed;
(b)  if so, the total amount incurred on this conatruction;
(c)  whether this amount is more than the construction cost fixed for the project earlier; and

() if so, the actual amount that exceeded from the projected amaount alongwith reasons

therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) The
project has been implemented an BOT (Tall) basis by the Concessionaire (M/S. Jaypee DSC
venture Ltd). The construction wark has been completed as per provisions of the Concession

Agreement.

(b) and (c) As per Concession Agreement, Total Project Cest (TPC) is Re. 856 crore. The
cost of the change of Scope of warks approved by the NHAI was Bs. 165,25 crore. However, as per
Audited Balance Sheet of the Concessicnaire, the cast of the project as on 31.03.2009 i Rs. 1205.46

crore. As the project is implemented on BOT baglis this is not a case of cost overrun.

() Theamount exceeded iz Rs. 425.21 crore. The actual cost of the corstruction exceeded
due to variation in price of construction material, which is borne by the Concessionaire. Increase in
cogt s alko due to Change of Scope of works approved by the NHAI based on the request of the

State Governments of Delhi and Haryana.

tCnginal notice of the guestion was recaived in Hind.
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